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BEFORE THE NATIONAL GREEN TRIBUNAL • 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1096 OF 2024 

IN THE MATTER OF: 

Chandra Shekhar Gupta ... Applicant 

\\ Vs. 

-~ .) * ftate of Uttar Pradesh & Ors. 

\ .' 

. .. Respondents 

. OF~ ACTION TAKEN REPORT ON BEHALF OF 

MEERUT DEVELOPMENT AUTHORITY 

MOST RESPECTFULLY SHEWETH: 

I, Abhishek Pandey 5/o Shri Ramesh Chandra Pandey, 

aged about 33 Years, presently holding the post of 

Vice Chairman, Meerut Development Authority, having 

my office at Meerut Development Authority, Meerut, 

Uttar Pradesh Meerut Development Authority, Meerut, 

\I* ~> * ); 
\ ./ the deponent, do hereby solemnly affirm and state as 

~-- under: 

1
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1. PRELIMINARY SUBMISSIONS 

1.1 That the deponent is the Vice Chairman of the 

Meerut Development Authority (hereinafter referred 

to as the "MDA"), a statutory body constituted under 

the provisions of the Uttar Pradesh Urban 

Planning and Development Act, 1973 

(hereinafter referred to as the "Act of 1973''). 

1.2 That the Deponent is well conversant with the 

facts and circumstances of this instant case and is 

competent to file the present affidavit on behalf of the 

answering Respondent. 

1.3 That the deponent has read and understood the 

contents of the present Affidavit. The averments 

made in the Original Application which are not 

specifically admitted hereunder must be considered to 

.. -~---,.. have been denied by the Deponent. 
., ~- •. 

~.4 That it is respectfully submitted that this Affidavit 

• s being filed in compliance with the directions issued 

-~ ·OF •. ......_ . 
•.. - -....,;:-

by this Hon'ble Tribunal in • its order dated 

30.09.2024, wherein the MDA was directed to 

scrutinize allegations of encroachment on two public 

2

93



parks and implement necessary remedial actions to 

address any violations. 

1.5 That the answering Respondent holds the Hon'ble 

Tribunal's directions in the highest regard and is duty-

bound to fulfil its statutory obligations in accordance 

with law. 

1.6 That the parks under consideration are: 

• Public Park in lagannath Puri, situated behind 

Bahadur Motor Transport Nagar, Meerut, Uttar 

Pradesh. (hereinafter referred to as "Park.1") 

• Public Park in Mangatpuram Colony, located 

behind Gopal Gaushala, Delhi Road, Meerut, Uttar 

Pradesh. (hereinafter referred to as "Park 2") 

1.7 That this report outlines the measures taken by 

the MDA to comply with the directives of this Hon'ble 

,-,=-A·. \ Tribunal, including detailed site investigations, legal 

.- •.. actions, and a comprehensive plan for restoration and 

'
* *! 

.) )' \ 1 monitoring of the affected public spaces. 

~-'~'.:: 1.8 That Public parks are essential for maintaining 

ecological balance, providing recreation9I 

opportunities, and enhancing the qua.lity of urban life. 

This report highlights the significance of protecting 
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. 

such spaces, while affirming the MDA's commitment 

to uphold its statutory obligations under the Act of 

1973. 

1.9. That MDA reiterates its resolve to ensure the 

preservation of urban green spaces, which are 

indispensable for maintaining environmental 

sustainability and enhancing the quality of life of 

residents. 

2. ROLE OF MDA 

2.1. That the MDA is a statutory body established 

under the Act of 1973, tasked with ensuring 

systematic and sustainable urban growth, regulating 

land use, and protecting public lands, including parks 

and green belts. 

2.2. That Public parks are integral to urban 

ecosystems, serving critical roles in maintaining 

* ecological balance, providing recreational 

I * U.P.) "J 
• Rag.It>. 21 ~/ opportunities, and mitigating the adverse impacts of 

~,, "'... urbanization. The successive Master Plan prepared by 
. 

the MDA for Meerut earmarks specific lands for public 

park use, strictly prohibiting encroachments or 

unauthorized constructions. 
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2.3. That encroachments on such designated lands 

constitute violations of zoning laws, contraventions of 

the Master Plan, and breaches of the statutory 

mandate under the Act of 1973. Such violations 

undermine urban planning objectives and adversely 

affect the public interest. 

2.4. That in this instant case, allegations were raised 

regarding encroachments on two public parks. The 

MDA was directed to scrutinize the allegations in the 

instant case, ensure compliance with zoning 

regulations, and take remedial measures as required 

by law. 

3. DETAILS OF THE PARKS 

3.1. Jagannath Puri Public Park ("Park 1"): 

• Location: Plot No. 03, Khasra Nos. 1938/1, 1938/2, 

1934/1, and 1931/1, as per Regularized Map. 

~R-.: 

/~nt!IID'. ~,)•. Zoning: Reserved exclusively for public park use 

"?'"" under the successive Master Plan for Meerut. 

\ / Findings: Unauthorized constructions were identified 

·-,~~/ 
on the designated park area, in violation of zoning 

regulations and approved land use norms. 

1Ri5 ~lb:f 
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:. 
£o1AR-

1»-~rWJ (U.11.) 
,-8521 

3.2. Mangatpuram Colony Public Park ("Park 

2"): 

. Location: Near Gopal Gaushala, Delhi Road, Meerut. 

• Zoning: Res~rved as park under Map No. 146 dated 

02.05.1989. 

• Findings: Allegations of encroachment were raised, 

which were subsequently found to be unsubstantiated 

upon detailed verification. 

4. TIMELINE OF ACTIONS BY MDA 

I. December 27, 2019: MDA issued show-cause 

notices under Sections 26, 27, and 28 of the Uttar 

Pradesh Urban Planning and Development Act, 

1973, directing cessation of construction and 

seeking explanations from the respondents. 

Simultaneously, a notice was issued to the Station 

Officer, TP Nagar, Meerut, to ensure compliance. 

(Annexure-1) 

_OfW./ 

January 8, 2020, and October 9, 2020: Follow-

up letters issued by MDA sought submission of 

approved building plans and relevant documents. 

No compliance was ensured by the respondents. 

(Annexure-2) 
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_ ~OlAfi, 

m. November 4, 2020: Demolition orders were 

issued under Section 27(1) of the Act, mandating 

removal of unauthorized constructions. 

(Annexure-3) 

1v. December 30, 2020: Respondents filed an 

appeal before the Commissioner, Meerut Mandal. 

On April 7, 2021, the Commissioner partially 

allowed the appeal, directing MDA to consider a 

regularization application. (Annexure-4) 

v. February 7, 2022: MDA rejected the 

regularization proposal as it contravened the land's 

designation as public parkland. A final rejection 

letter was issued on February 7, 2022. 

(Annexure-5) 

v1. March 15, 2022: Fresh demolition orders were 

issued following the rejection of the regularization 

application. (Annexure-6) 

VII. 

* J 
. . a= 

March 28, 2022: MDA requested police 

assistance for enforcement. However, respondents 

filed Writ Petition No. 9629/2022 before the 

Hon'ble Allahabad High Court, resulting in a stay. "'=: .. 

(Annexure-7) 

7
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v111. May 2, 2022: The Commissioner dismissed the 

appeal, reaffirming the illegality of the 

construction. (Annexure-8) 

IX. July 5, 2022: The Hon'ble Allahabad High Court 

dismissed Writ Petition No. 16269/2022, permitting 

MDA to proceed with demolition. (Annexure-9) 

x. August 24, 2022: MDA scheduled demolition; 

however, legal revisions filed by respondents under 

Section 41(3) of the Act delayed the process. The 

revision was resolved on May 29, 2023. 

(Annexure-10) 

XI. June 16, 2023: Fresh directions from the High 

Court allowed MDA to proceed with demolition. 

Notices were reissued in July 2023. (Annexure-

11) 

XII. 

- ~oTAfi;, .. 
September 19, 2024: Final demolition orders 

were issued. Demolition was scheduled for January 

4, 2025. (Annexure-12) 
• ' 

Jlrflbft • . I~ 

... 1;;;~1-1,U * } 

~-

January 4, 2025: Demolition of unauthorized 

structures was successfully executed with police 

support. (Annexure-13) 

8
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5. ACTIONS TAKEN BY MDA 

5.1. Park 1 

5. 1. 1. Inspection and Findings: 

• Complaints were received regarding unauthorized 

constructions on the designated park area. 

• Inspections and scrutiny conducted by MDA confirmed 

violations of the Master Plan and unauthorized land 

use. 

5.1.2. Legal and Administrative Measures: 

• Show-Cause Notices: On December 27, 2019, 

notices were issued under Sections 26, 27, and 28 of 

the Act of 1973, directing cessation of construction 

and seeking explanations. (Annexure-1) 

• Demolition Orders: On November 4, 2020, 

demolition orders were issued under Section 27(1), 

mandating the removal of unauthorized structures. 

~oTA~ r )- . (Annexure-3) 

* • • * ·~ .5.1.3. Rejection of Regularization Proposal: 

\ • Respondents filed appeals before the Commissioner, 

~- Meerut Mandal, seeking relief. The MDA, after detailed 

examination, rejected the regularization application 

9
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. 
... 

{U.P.) * 
\ , Reg. .-&'iaf 

I 

~-

on January 31, 2022, citing gross violations of 

zoning regulations. (Annexure-6) 

5.1.4. Execution of Demolition: 

• On January 4, 2025, the MDA, with the assistance 

of law enforcement agencies, executed the demolition 

of all unauthorized constructions encroaching Park 1. 

Geo tagged pictures from the demolition of 

encroachment at Park 1 is annexed herewith as 

Annexure-13. 

5.1.5. That this decisive action reaffirms the MDA's 

commitment to ensuring compliance with urban 

planning norms and restoring public spaces for 

community use. 

5.2. Park 2 

5.2.1. Verification of Allegations: 

That a detailed review of the layout plan approved 

under Map No. 146 dated 02.05.1989 was 

conducted. 

That the scrutiny confirmed that the park remains 

intact and is free from any encroachments. 

(Annexure-14) 

5.2.2. Compliance Report: 

10
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• That MDA submits that there are no unauthorized 

constructions on Park 2 and the park continues to 

serve its designated purpose. 

5.2.3. Monitoring Mechanism: 

• To ensure the continued protection of the 

Mangatpuram Colony public park, the MDA has 

devised a comprehensive monitoring mechanism. This 

includes periodic inspections by MDA officials and 

deployment of dedicated staff to oversee adherence 

to zoning norms. 

• The MDA will also engage with local residents and 

community groups to act as informants for any future 

violations. A grievance redressal system will be 

established by MDA to promptly address complaints 

related to any future potential encroachments. 

• 

. ~OTA~J-. 
The monitoring framework will integrate geospatial 

mapping tools to maintain a digital record of the park's 

* * boundaries and detect unauthorized changes in real 

\ /time. This proactive approach is aimed at pre-empting 

·,~ • any future encroachments and ensuring the park's 

long-term preservation. 

6. RESTORATION PLAN 

11
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6.1. For Park 1: 

6.1.1. That a detailed restoration plan will be initiated 

shortly by MDA to reinstate the park's ecological and 

recreational value. The key components of which will 

include: 

• Rehabilitation of Green Spaces: Planting native 

trees and shrubs to restore biodiversity and ecological 

balance. 

• Recreational Infrastructure: Development of 

jogging tracks, open lawns, children's play areas, and 

community spaces. 

• Eco-Friendly Installations: Implementation of 

solar-powered lighting, rainwater harvesting systems, 

and segregated waste management facilities. 

6.1.2. Community Engagement: 

• Local residents and community groups would be 

actively involved to ensure effective utilization and 

long-term maintenance of the park. 

6.1.3. The restoration process is expected to be 

completed within six months, subject to resource 

availability and MDA is committed to preserving the 

park in future. 

-

12
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---- • OlA --~--

6.2. For Park 2: 

• Periodic monitoring will be conducted by MDA to 

ensure the park remains encroachment-free and 

continues serving its intended purpose. 

PRAYER 

In view of the foregoing, the Meerut Development 

Authority respectfully prays that this Hon'ble Tribunal 

may: 

1. Take on record this report outlining the actions 

taken and compliance measures implemented by the 

MDA. 

2. Pass such other orders as may be deemed fit and 

proper in the interest of justice, equity, and 

environmental conservation. 

DATE: January 6, 2025 

PLACE: Meerut ,... 

\ ,~ 
f 

' / 

---
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VERIFICATION 

Verified at Meerut on this __ day of January,2025 

that the contents of the above Affidavit are true and 

correct to the best of my knowledge, belief and based 

on official records. No part of it is false and nothing 

material has been concealed therefrom. 

-- • ---o TA '"8 

/ h'IVW!MII • ,ATTESTED 

/* *' 
\ ~s-

,01 
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Google 

Meerut, Uttar Pradesh, India 
GPS Map Camera 

Maax99 Brooms C-37, Mangat Puram, Delhi Rd, Surya 
Palace Colony, Meerut, Uttar Pradesh 250002, India 
Lat 28.951775° Long 77.680647° 
04/01/25 12:41 PM GMT +05:30 51
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Google 

Meerut, Uttar Pradesh, India 

GPS Map Camera 

Maax99 Brooms C-37, Mangat Puram, Delhi Rd, Surya 
Palace Colony, Meerut, Uttar Pradesh 250002, India 
Lat 28.951754° Long 77.680634° 
04/01/25 12:41 PM GMT +05:30 52
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Google 

Meerut, Uttar Pradesh, India 

GPS Map Camera 

Maax99 Brooms C-37, Mangat Puram, Delhi Rd, Surya 
Palace Colony, Meerut, Uttar Pradesh 
Lat 28.951881° Long 77.680945° 
04/01/25 12:42 PM GMT +05:30 

250002, India. 
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Google 

Meerut, Uttar Pradesh, India 

GPS Map Camera 

Maax99 Brooms C-37, Mangat Puram, Delhi Rd, Surya 
Palace Colony, Meerut, Uttar Pradesh 250002, India 
Lat 28.951966° Long 77.680736° 
04/01/25 12:42 PM GMT +05:30 55
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Google 

Meerut, Uttar Pradesh, India 
GPS Map Camera 

Maax99 Brooms C-37, Mangat Puram, Delhi Rd, Surya 
Palace Colony, Meerut, Uttar Pradesh 250002, India 
Lat 28.951835° Long 77.680938° 
04/01/25 12:45 PM GMT +05:30 56
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